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F.No.01(05j/Circular/CESTAT/2017
Customs, Excise & Service Tax Appellate Tribunal
West Block No.2, R.K. Puram, NewDelhi-ll0066

Date: 8 May 2019

CIRCULAR

A" orders uploaded in the website by the SPS/Steno shall be complete in all

respects ensuring that no further correction is needed. No deletion or modification of

the uploaded order is allowed without obtaining permission from the Hon'ble President

in writing. The SPS/Steno may make a request to the Registrar for any such

modification/deletion of orders citing reasons thereof and also specifica~ly mentioning

whether certified copy of the order has been issued or not. No permission will be

granted if a certified copy of the order has been issued by the Registry to the parties. The

request letter for deletion/modification shall mention the date of issue of a certified

copy of the order, if already issued.

The Deputy Registrars/Asst. Registrars of each Bench shall simultaneously ensure

that all orders passed by the Tribunal are uploaded by the SPS/Steno. If any order is left

out, the same shall be brought to the notice of the concerned SPS/Steno with intimation

to the Registrar on monthly basis.

Copy to:-

:orde: (
(Bineesh Kumar K.S.)

Registrar

1. SPSto Hon'ble President, CESTAT,New Delhi.
2. SPS/Steno to all Members, CESTAT,New Delhi and Regional Benches.
3. PA to Registrar, CESTAT,New Delhi.

4. Deputy Registrars/ Asstt. Registrars, CESTAT,New Delhi and Regional Benches.
5. Website/Guard file/Office copy.


